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ST/88132-88133/2017 

2. Heard both the sides and perused the record. 

3. On perusal of the record it transpires that the issue is regarding 

refund of service tax paid on hotel accommodation extended by the 

appellant to various individuals who were visiting their facilities in 

connection with the exported services rendered by the appellant.  

4. On careful consideration of the submissions made by both the 

sides and on perusal of the documents produced before me (which 

were produced before the lower authorities also), I find that the said 

hotel accommodation was provided to various individuals who were 

visiting the appellant’s premises for sorting out their problems in 

respect of the services which are exported.  I find that the ratio of the 

judgment and order of the Tribunal in Tata Management Training 

Centre v. Commissioner of Central Excise [2014 (8) TMI 672 – 

CESTAT-MUMBAI = 2015 (38) STR 157 (Tri.Mumbai)] would 

apply in full force in this case and respectfully following the same, I 

set aside the impugned order to the extent contested in this appeal and 

allow refund claim filed by the appellant.  

5. Appeals allowed.  

(Dictated in Court) 

  

 (M V Ravindran)  

Member (Judicial) 
as/*  


